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REPORT OF THE JOINT COMMITTEEIN THE MATTER OF ORIGINAL 

APPLICATION NO. 88 OF 2020 (SZ) TITLED AS MEENAVA THANTHAI K.R. 

SELVARAJ KUMAR, MEENAVAR NALA SANGAM VS UNION OF INDIA & ORS 

IN COMPLIANCE OF HON'BLE NGT ORDER DATED 26.06.2020 
 

1. BACKGROUND 

 

1.1 Hon’ble NGT Order dated26-06-2020:  

 

The Hon'ble NGT, Southern Bench in the matter of OA No. 88 of 2020 (SZ) vide 

order dated 26-06-2020 (ANNEXURE-1) has constituted a Joint Committee to inspect the 

unit in question and submit a factual and action taken report, if there is any violation is found. 

The directions of NGT are reproduced below:   

 

“9. Before going to the matter further, we feel it appropriate to appoint a Joint Committee 

comprising of Senior Officer of Regional Office, Ministry of Environment, Forest and 

Climate Change (MoEF&CC), any Senior Scientist form Central Pollution Control Board, 

Regional Office, Chennai, Senior Forest Officer not below the rank of Chief Conservator of 

Forest, State of Tamil Nadu who is in charge of Wild Life dealing with the Bird Sanctuary, 

the District Collector, Kancheepuram District, District Forest officer, Kancheepuram 

District and Senior Scientist of Tamil Nadu Pollution Control Board to inspect the unit in 

question and submit a factual and action taken report, if there is any violation is found.”  

“10. Regional Office, Ministry of Environment, Forest and Climate Change (MoEF&CC), 

Chennai will be the nodal agency for coordination for providing necessary logistics for this 

purpose.” 

“11. The committee is also directed to consider the question as to whether 4th respondent 

unit is having all necessary clearances and consent and other permission as required under 

law, whether the pollution control mechanism provided in the unit are sufficient to protect 

environment, whether there is any violation of up keeping the pollution control mechanism 

provided which results in nonconformity with the standard provided under the environmental 

laws, whether there was any unauthorised discharge of untreated trade effluents from the unit 

to the nearby agricultural fields or other water bodies, if so what is the impact of that 

illegality on the water quality as well as the soil quality in the locality. If there is any 

violation and degradation found, what are the steps to be taken for remediation and also 

assess environmental compensation against them in accordance with law as directed by this 

Tribunal in several matters of such nature.” 

“12. The committee is also directed to go into the question as to whether there is any 

violation of the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016, Solid Waste Management Rules, 2016, and Other Waste Management Rules, the 

Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 by the fourth 

respondent.” 

“13. The committee is also directed to suggest recommendation for rectifying the deficiency if 

any, found during inspection.”  

“14. Two month time is granted to the committee to submit the report to this Tribunal 
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through e-mail or e-filing at ngtszfiling@gmail.com on or before 01.09.2020.” 

 

1.2 Hon’ble NGT Order dated 30-06-2020 revising the joint committee’s members:

  

In continuation of its original order dated 26-06-2020, NGT issued a corrected copy 

of the order (ANNEXURE-2), which was uploaded in its website on 29-07-2020, in relation 

members of the joint committee. As per this order, the joint committee members namely the 

District Collector (Kancheepuram) and the District Forest Officer (Kancheepuram) were 

replaced by the District Collector (Chengalpattu District) and the Wildlife Warden in charge 

of Bird Sanctuary respectively. The revised composition of the Committee is reproduced 

below:    

 

“9. Before going to the matter further, we feel it appropriate to appoint a Joint Committee 

comprising of Senior Officer of Regional Office, Ministry of Environment, Forest and 

Climate Change (MoEF&CC), any Senior Scientist form Central Pollution Control Board, 

Regional Office, Chennai, Senior Forest Officer not below the rank of Chief Conservator of 

Forest, State of Tamil Nadu who is in charge of Wild Life dealing with the Bird Sanctuary, 

the District Collector, *Chengalpet District, *Wildlife Warden in charge of Bird Sanctuary, 

Chennai and Senior Scientist of Tamil Nadu Pollution Control Board to inspect the unit in 

question and submit a factual and action taken report, if there is any violation is found.”    

 

2. JOINT COMMITTEE  

 

The MoEF&CC, Regional Office, Chennai, as the nodal agency, requested all concerned 

authorities for the nomination of the officials for the joint committee and site inspection.As 

per the nominations received from Regional Directorate of Central Pollution Control Board 

(Bengaluru), Tamil Nandu Forest Department (as communicated, Shri Debasis Jana, APCCF 

& Director, Arignar Anna Zoological Park is in place of Sh. Yogesh Singh, Additional 

Principal Chief Conservator of Forests with effect from 6.8.2020), the District Collector, 

Chengalpattu District (nominated three officials viz, RDO, DEE and AEE-PWD), Tamil 

Nadu State Pollution Control Board and including from the Regional Office, MoEF&CC, the 

Joint Committee consists of the following members.  

 

1.  Shri Debasis Jana, IFS, Additional Principal Chief Conservator of Forests & 

Director, Arignar Anna Zoological Park, Vandalur, Chennai – 48 

2.  Mrs. C. H. Padma, IFS, Wildlife Warden, Chennai and In-charge of Vednthangal 

Bird Sanctuary.  

3.  Smt. Lakshmi Priya, Revenue Divisional Officer (RDO), Mathranthakam, 

Chengalpattu Dist.  

4.  Shri. Vasudevan, District Environmental Engineer (DEE), TNPCB, Chengalpattu 

District  

5.  Shri Neelmudiyon, AEE,Public Works Department (WRO), Mathuranthakam, 

Chengalpattu Dist.   

6.  Sh. M. Malayandi, Joint Chief Environmental Engineer (Monitoring), Tamil Nadu 

Pollution Control Board, Chennai 
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7.  Sh. V. Thiyagarajan, Deputy Director (Labs), Tamil Nadu Pollution Control Board, 

AEL, Chennai 

8.  R. Rajkumar, Scientist ‘D’ Central Pollution Control Board (CPCB), Regional 

Directorate, Chennai   

9.  Dr. R. Sridhar, Scientist ‘D’, MoEF&CC,Regional Office, Chennai 

 

3. JOINT INSPECTION OF THE COMMITTEE  

 

The joint committee visited the industrial unit, M/s Sun Pharma Industries Ltd (Sun 

Pharma) at Sathamai Village, Chengalpattu District (Tamil Nadu) on 31-07-2020. All the 

members participated in the joint inspection (ANNEXURE-2A-ATTENADANCE). In 

addition to the members, Shri Subbiah, Forest Range Officer, Vedanthangal Bird Sanctuary 

and staffs of DEE office (Chengalpattu) also supported the committee.   

 

The Sun Pharma made a presentation on overview of the company and site details. It 

also explained various aspects of the operation including effluent generation, waste water 

management, zero liquid discharge (ZLD) system, effluent treatment system, solid / 

hazardous waste management system, air pollution control measures, solvent recovery 

management system and online monitoring system.The committee asked the Sun Pharma to 

provide copies of all necessary clearances and consent and other permission, information on 

pollution control mechanism in the unit, production details and information on hazardous and 

other waste generation. After the site inspection, the committee made a visit to nearby water 

bodies, agriculture fields, the Vedanthangal Bird Sanctuary and Maduranthagam lake and 

collected requisite water/sediment samples in the lake environment. 

 

The Committee met again on 4-11-2020 at TNPCB Office (Arumbakkam, Chennai) 

and discussed the outcome of the water and soil quality analysis, Environmental 

Compensation and recommendations and finalised the report. 
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4. NECESSARY CLEARANCES AND CONSENT AND OTHER PERMISSION: 

 

The Sun Pharma an existing pharmaceutical industry was established in the year 

1992-93 located at Survey No. 90/2, 90/3, 90/4, 99/1, 99/2, 99/3, 99/4, 99/5, 100/1, 100/2A, 

100/2B, 100/3, in Sathammai Village, Karunkuzhi Post, Maduranthagam Taluk, Chengalpattu 

District, Tamil Nadu. Total land area is 17.27 acres with 31.47% of greenbelt along the 

periphery and other areas.From the industry, the Vedanthagal Bird Sanctuary is located at 

3.72 Km of west.  The important water bodies like Maduranthagamlake is located south west 

of the industry (Maduranthagam Tank: 1.13 km SW Direction; Maduranthagam High Level 

Channel: 4.93 km SSW Direction)  

 

4.1. Consent under Air and Water Acts: 

 

Consent issued in 1992: As per the documents submitted to the Committee, initially, 

Consent was issued to the M/s Pradeep Exports (A unit of Pradeep drug Company Ltd), 

Sathamai Village (Maduranthagam Taluk) vide Consent Order No.8850 dated 9-4-1992 

under the Water Act, 1974 with validity up to 31-03-1993 and thereafter modification issued 

on 5-6-1992. The company was later merged with/converted into M/s Sun Pharma Industries 

Ltd. (Copy of Consent given at ANNEXURE -3).      

 

Environmental viability study: A study was conducted in June 2005 by the Anna 

University, Chennai to assess the environmental viability for the additional products/ 

processes of Sun Pharma (A copy of the report is at ANNEXURE-4)   

 

Map showing Industry location, Vedanthangal Bird 

Sanctuary and Maduranthagam Lake  
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Consent issued in 2005:  The TNPCB granted CTE to the Sun Pharma vide Order No. 3094 

dated 30-11-2005 with validity up to two-years or till industry obtains the CTO under the Air 

(Prevention and Control of Pollution) Act, 1981 as amended, whichever is earlier. 

 

The TNPCB granted CTE to the Sun Pharma vide Order No. 3150 dated 30-11-2005 with 

validity up to two-years or till industry obtains the CTO under the Water (Prevention and 

Control of Pollution) Act, 1974 as amended, whichever is earlier. (ANNEXURE-5) 

 

Consent issued in 2006: The TNPCB granted CTO to the Sun Pharma vide Order No 16641 

dated 19-06-2006 with one-year validity upto 31-03-2007 under the Air (Prevention and 

Control of Pollution) Act, 1981 as amended. 

 

The TNPCB granted Consent for altered discharge of sewage and /or trade effluent to the Sun 

Pharma vide Order No. 20607 dated 19-06-2006 with one-year validity upto 31-03-2007 

under the Water (Prevention and Control of Pollution) Act, 1974 as amended. 

(ANNEXURE-6) 

 

Consent issued in 2020: The TNPCB granted CTO to the Sun Pharma vide Order No. 

2005218846891 dated 02-01-2020 with one-year validity upto 31-03-2021 under the Air 

(Prevention and Control of Pollution) Act, 1981 as amended. The TNPCB granted CTO to 

the SPIL vide Order No. 2005118846891 dated 02-01-2020 with one-year validity upto 31-

03-2021 under the Water (Prevention and Control of Pollution) Act, 1974 as amended. 

(ANNEXURE -7) 

 

The industry submitted the details of ‘raw materials and consumption’ for the year 2019-2020 

and for the year April 2020- July 2020 for production of (i) Clomipramine (ii) Oxetacaine 

(iii) Sodium Valporate (ANNEXURE -8). 

 

Authorization under Hazardous Waste Rules:  The TNPCB granted Authorization to the 

Sun Pharma vide Order No. 4880 dated 18-07-2016 with validity for a period of five years 

from the date of issue, under the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016. (ANNEXURE-9) 

 

Public Liability Insurance Act 1991: The industry has obtained public liability insurance 

policy for the period from July 01, 2020 to June 30, 2021 under the Public Liability Insurance 

Act 1991 with limit of indemnity of Rs. 15 crore (AoY) and Rs. 5 crore (AoA) for the 

purpose of accidents due to handling of hazardous substances in the industry.  

 

Fire Licence:  Fire licence issued by the Tamil Nadu Fire and Rescue Services valid up to 

22-06-2021. 
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4.2. Committee’s observation: 

 

From the above facts, it is observed that the unit started its production before 1994 

and Consent was obtained from the respective State Pollution Control Board (SPCB) in 1992. 

As per the EIA Notification, 1994, exemption from obtaining EC, was granted to projects that 

were already initiated before 1994 (ANNEXURE-10).The Sun Pharma is operating its unit 

based on Consents were issued in 2005, 2006 and 2020 by the SPCBand also based on the 

findings of the Anna University study that the waste generated by the products / process of 

the Sun Pharma are less than the permitted amount of waste generation.EC requirement was 

not applicable for the existing operation. But, for the proposed production of the bulk drug 

intermediates, EC is required under the current EIA 2006 and draft EIA 2020. 

 

The unit,in May, 2020 has applied for EC for the “Proposed Change in Product Mix 

and Enhancement of production capacity within the existing facility”. The unit has proposed 

for production of bulk drug intermediates of 38.11 MTPM and also proposed for new 

addition and enhancement of existing capacity to 75.82 MTPM. The existing production 

capacity of the unit is 25.5MTPM.   

 

5. POLLUTION CONTROL MECHANISM  

 

The industry has separate Effluent Treatment Plant (ETP) and Sewage Treatment 

Plant (STP). Generated waste water is treated in Zero Liquid Discharge system [Multi Effect 

Evaporation (MEE) and Agitated Thin Film Dryer (ATED)]. Effluents send to ETP followed 

by RO. RO permeate reuse for utilities & others & RO rejects sent to MEE Plant & MEE 

rejects send to ATFD. 

 

Effluent Treatment Plant (ETP): The effluent generated from manufacturing plant is 

collected and treated through ETP (The details of ETP Components and Specification details 

are given at ANNEXURE-11).Sewage is treated by STP. 34.5 KLD of effluent is generated 

by the unit which is treated by ETP and 22.5 KLD of sewage is generated and treated by STP. 

Treated water sent to greenbelt. 

 

Hazardous Wastes: The industry has submitted a copy of Annual Return (Form -IV) of the 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 

submitted to SPCB, for the year April 2018 to March 2019 and April 2019 to March 2020 

(ANNEXURE -12). The industry generated hazardous waste viz., (i) Spent Nickel (1.5 tons) 

(ii) Spent Carbon (4.29 tons) (iii) Spent Organic Solvents (239 tons) (iv) Spent Oil (1.5 tons) 

and Discarded Barrels/ Containers used for handling hazardous wastes/chemicals (1492) and 

Chemical Sludge from waste water treatment (629.43) for the year April 2019 to March 2020.  

 

The hazardous waste generated for the year April 2018 - March 19 are (i) Spent 

Nickel (1.5 tons) (ii) Spent Carbon (4.29 tons) (iii) Spent Organic Solvents (240 tons) (iv) 

Spent Oil (1.5 tons) and Discarded Barrels/ Containers used for handling hazardous 
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wastes/chemicals -HDPE drums (1492) and Chemical Sludge from waste water treatment 

(731.19) 

 

The hazardous wastes that are generated are sent to authorised TSDF Facilitators /Recyclers 

as per the details given below: 

 

Hazardous 

waste/category as per 

HW Rules 2016  

Authorised TSDF/Recyclers 

Spent Oil (Category: 5.1) Sri Chementor Pvt Ltd. Perumbakkam Village, Vanur Taluk, 

Vilupuram, Tamil Nadu  

Spent Catalyst (Nickel) 

(Category: 28.2) 

M/s Roddhi Siddhi Steels and alloys, Nagpur, Maharashtra 

Spent Carbon (Category: 

28.3) and 

 

Chemical sludge 

(Category: 35.3)  

-Tamil Nadu Waste Management Ltd, Gummidipoondi, Tamil 

Nadu 

 

-GE Eco Services, Kadappa District, Andhra Pradesh  

Spent solvent 

(Category: 28.6) 

-Sri Chementor Pvt Ltd. Perumbakkam Village, Vanur Taluk, 

Vilupuram, Tamil Nadu 

 

- M/s Pentakcoat resins, Kondalankuppam Village, Vanur 

Taluk, Vilupuram, Tamil Nadu 

 

-OZPEC Chemical Industries Pvt Ltd 

Coimbatore Dist, Tamil Nadu 

Discarded Barrels, Liners 

and fibre drums 

(Category: 33.1) 

M/s Dhanasekaran Nadar Traders Unit-II 

Kancheepuram Dist, Tamil Nadu 

 

Municipal Solid Waste: Solid Wastes generated from canteen is being utilised as manure 

within the premises.  

 

Water Supply: As per the information provided to the committee, the industry has got 

agreement with external agency, M/s Lakshmi Waters, Mamandoor (Chengalpattu) for raw 

water supply for operation of the unit. 

 

Water Balance Sheet: The industry submitted the water balance sheet stating the quantity of 

water used in the different processes, wastewater generation, sludge generation during the 

treatment, quantity of wastewater passed through RO system, quantity permeate and rejects, 

quantity of water recycled into the processes and the quantity of treated wastewater 

discharged (ANNEXURE -13). 

 

Leak Detection and Repair (LDAR) programme:  As per the document produced to the 

Committee, a leak Detection and Repair (LDAR) programme was implemented to comply 

with environmental regulations for reducing the fugitive emissions of targeted chemicals into 

the environment. This study was conducted by Glens Innovation Labs Pvt Ltd, Chennai.The 

study concluded that the Sun Pharma has a yearly emission of VOC was 36.20 kg/year/ and 
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the percentage VOC reduction from fugitive emissions is due to LDAR study around 92%. 

(ANNEXURE -14) 

 

Air control measures installed at site like scrubbers, cyclone separator, chimney stack as per 

recommendation of CPCB and for effluent, ZLD system is being operated. 

 

5.1. Committee’s observation 

 

The hazardous wastes generated from Plant are collected, stored and disposed through 

authorized disposal cum recycle facilities as per the authorization from PCB and the unit has 

agreements with all waste disposal facilities for the same. There is no internal disposal 

facility available within the site. No trade and sewage effluent discharge to water or land. 

Domestic wastewater is treated in STP and treated water reuse for greenbelt development. 

Effluents send to ETP followed by RO. 

 

It is observed that Solvent Recovery system is not working with high efficiency, so 

that the solvent along with the effluent is being sent to Multi Effect Evaporator system 

(MEE), where the solvent is collected separately and sent to recycler. The industry shall take 

necessary steps to optimise the operational efficiency of the Solvent Recovery system. 

 

The unit has installed RO system, whereas the permeate is again reused and reject is 

sent to MEE for further treatment. In addition to the existing RO system, the industry shall 

install High pressure RO or any other suitable technology to increase more recycling of 

treated wastewater as well as it will reduce further steam consumption of MEE due to further 

increase in concentration of reject. 

 

6. ISSUES ON DISCHARGE OF UNTREATED TRADE EFFLUENTS AND 

IMPACT ON WATER AND SOIL QUALITY 

 

6.1 NGT’s Direction:  

 

Hon’ble NGT directed the Joint Committee to examine “whether there was any 

unauthorised discharge of untreated trade effluents from the unit to the nearby 

agricultural fields or other water bodies, if so what is the impact of that illegality on the 

water quality as well as the soil quality in the locality. If there is any violation and 

degradation found, what are the steps to be taken for remediation and also assess 

environmental compensation against them in accordance with law as directed by this 

Tribunal in several matters of such nature”. 
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6.2 Study to assess the presence of industrial pollutants in water, soil and sediment: 

 

As follow up of the above direction, the Committee during its visit to the unit on 31-

07-2020, investigated about the waste water/effluent disposal from the unit. The Committee 

inspected the ZLD system / ETP site, monitoring well, rain water drain, storage tank and 

other drain outlets around the industry.   

 

It was noted that the industry manufactures wide range of Intermediates, Active 

Pharmaceutical Ingredients (APIs) and Drug products. The source of effluent generation from 

the industry is from Mother Liquor and Aqueous Layer from process, Equipment & Vessel 

washing, QC lab washing, Floor cleaning and Utility Blow down. Toluene is one of the major 

raw materials used by the industry for manufacturing chlomipramine, sodium valproate 

and Oxetacaine.  

 

The Committee decided to examine the water quality as well as the soil quality by 

analysing industry specific parameters (Copper, Chromium, Hexavalent Chromium, Toluene, 

Chlorobenzene, M-Xylene, Naphthalene, other Volatile Organic Compounds), in and around 

the industrial unit in order to assess whether any specific industrial pollutants caused water & 

soil pollution. Accordingly, the following representative samples from were collected and 

analysed through NABL/QCI accredited Laboratory (GLens Innovation Labs, Chennai). The 

observed values for the water quality and soil quality parameters studied are given in Table 

1- 5.   

 

Samples Locations/Name (Sampling locations are given in Map) 

Ground water Monitoring wells located within the industry site and various upstream 

and downstream locations of the industry 

Surface water Vedathangal Lake, Pudhupethangal eri, Hanumankuppam pond, 

Maduranthangam eri and open well at Pudhupet village  

Sediment Vedanthan village, Pudupettangal eri, Hanumanthakuppam and 

Madhuranthagam eri 

Soil New well northern side, Near muru, Francis trust- south, Ellappan site 

and Kandanpudupet 
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Ground water sampling locations in the vicinity of the 

industry 

Sampling locations in nearby water bodies/lake 
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Parameter Table 1. Ground Water   

Industries Monitoring 
well within premises 

Upstream 
of industry 

Downstream 
of industry 

MW
1  

MW
2  

MW
3  

MW
4  

Sathamm
ai open 
unused 
well 1  

Sathamm
ai open 
well 2  

France
s 
Trust 
Well 
Side 

Franci
s trust 
south 
side 

Unuse
d  
vellapa
n 

PH 7.37 7.16 6.23 6.8 6.89 6.98 7.21 7.22 7.25 

Total 
Dissolved 
Solids 
(mg/L) 

1074 3988 7408 2176 3142 892 696 1724 1790 

COD (mg/L) 28 104 118 151 61 33 28 47 57 

BOD (mg/L) 7 17 15 19 7 6 5 8 8 

C6H5OH 
(mg/L) 

BDL BDL BDL BDL BDL BDL BDL BDL BDL 

TSS (mg/L) 5 15 23 20 9 2 1 11 10 

Cr6+ (mg/L) BDL BDL BDL BDL BDL BDL BDL BDL BDL 

Cr 
(mg/L) 

BDL 0.005 BDL 0.002 BDL BDL BDL BDL BDL 

Cu 
(mg/L) 

0.078 0.074 0.003 0.004 0.002 BDL BDL BDL BDL 

Toluene BDL 10.89 26.19 25.49 BDL BDL BDL BDL BDL 

Chlorobenze
ne 

BDL BDL 10.56 BDL BDL BDL BDL BDL BDL 

M-Xylene BDL BDL 19.27 BDL BDL BDL BDL BDL BDL 

Naphthalene BDL BDL 18.64 BDL BDL BDL BDL BDL BDL 

BDL: Below Detection Limit; Limit of Quantification: 10.0 µg/L 

The impact of the water quality is assessed based on the signature pollutants majorly 

solvents used by the pharma industry.   
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 Table 2.  Lake (Surface Water) 

Parameter  

Vedathangal 

Lake 

Pudhupethang

al eri 

Hanumankuppa

m pond 

Madurantha

ngam eri 

Pudhupet 

village- 

open well  

PH 6.8 6.82 7.86 7.21 7.04 

Total 

Dissolved 

Solids 

(mg/L) 

295 710 1065 1424 852 

Copper 

(mg/L) 

BDL 0.028 BDL BDL BDL 

Chromiu

m (mg/L) 

BDL BDL BDL BDL BDL 

 

 Table 3. Lake Sediment 

Parameter Vedanthan village Pudupettangal 

eri 

Hanumanthakuppam Madhuranthagam 

eri 

PH 6.68 6.88 6.67 6.82 

Volatile 

solids  

3.7 1.5 5.6 1.2 

 

Table 4. Soil 

Parameter New well 

northern side 

Near muru Francis 

trust- south 

Ellappan 

site 

Kandanpudupet 

PH 7.1 6.78 7.1 7.19 7.02 

EC 44.2 53.8 317 105 43.8 

Sodium 

Absorption  

1.24 1.12 3.3 1.52 2.17 

Oranic Matter 0.1 0.1 0.22 0.23 0.1 

CEC  

(meq/100g) 

18.52 33.93 49.03 51.69 38.79 
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 Table 5. Volatile Organic Compounds (VOCs) (µg/L) of lake, sediment, soil & ground 
water (Except industry monitoring well) 

S.N Lis of VOCs Limit of 
Quantification 
(LoQ) 

Lake 
(Surface 
water) 

Sediment Soil Ground 
water 
samples 

1.  DICHLOROMETHANE,   
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
10.0 µg/L 
 
 

BDL BDL BDL BDL 
2.  1,1-DICHLOROETHYLENE, BDL BDL BDL BDL 
3.  RANS-1,2-DICHLOROETHANE, BDL BDL BDL BDL 
4.  1,1-DICHLOROETHANE, BDL BDL BDL BDL 
5.  CIS-1,2-DICHLOROETHANE, BDL BDL BDL BDL 
6.  2,2-DICHLOROPROPANE, BDL BDL BDL BDL 
7.  1,1-TRICHLOROETHANE, BDL BDL BDL BDL 
8.  CIS-1,3-DICHLOROPROPANE, BDL BDL BDL BDL 
9.  1,1-DICHLOROPROPANE, BDL BDL BDL BDL 
10.  CHLOROFORM, BDL BDL BDL BDL 
11.  CARBONTETRACHLORIDE,  BDL BDL BDL BDL 
12.  BROMOCHLOROMETHANE, BDL BDL BDL BDL 
13.  TOLUENE, BDL BDL BDL BDL 
14.  BENZENE, BDL BDL BDL BDL 
15.  1,2-DICHLOROPROPANE, BDL BDL BDL BDL 
16.  TRANS-1,3-

DICHLOROPROPANE, 
BDL BDL BDL BDL 

17.  1,1,2-TRICHLOROETHANE, BDL BDL BDL BDL 
18.  BROMODICHLOROMETHANE BDL BDL BDL BDL 
19.  1,2-DICHLOROETHANE, BDL BDL BDL BDL 
20.  TRICHLOROETHYLENE, BDL BDL BDL BDL 
21.  DIBROMOMETHANE, BDL BDL BDL BDL 
22.  1,3-DICHLOROPROPANE BDL BDL BDL BDL 
23.  1,2-DIBROMOETHANE, BDL BDL BDL BDL 
24.  DIBROMOCHLOROMETHANE, BDL BDL BDL BDL 
25.  1,1,1,2-

TETRACHLOROETHANE, 
BDL BDL BDL BDL 

26.  TETRACHLOROETHENE,  BDL BDL BDL BDL 
27.  m-XYLENE,  BDL BDL BDL BDL 
28.  p-XYLENE,  BDL BDL BDL BDL 
29.  o-XYLENE, BDL BDL BDL BDL 
30.  ETHYLBENZENE, BDL BDL BDL BDL 
31.  CHLOROBENZENE     BDL BDL BDL BDL 
32.  BROMOBENZENE, BDL BDL BDL BDL 
33.  STYRENE, BDL BDL BDL BDL 
34.  1,2,3-TRICHLOROPROPANE, BDL BDL BDL BDL 
35.  ISOPROPYLBENZENE, BDL BDL BDL BDL 
36.  1,1,2,2-

TETRACHLOROETHANE, 
BDL BDL BDL BDL 

37.  PROPYLBENZENE, BDL BDL BDL BDL 
38.  BROMOFORM, BDL BDL BDL BDL 
39.  1,2,4-TRIMETHYLBENZENE, BDL BDL BDL BDL 
40.  P-ISOPROPYLTOLUENE, BDL BDL BDL BDL 
41.  1,4-DICHLOROBENZENE, BDL BDL BDL BDL 
42.  1,3-DICHLOROBENZENE, BDL BDL BDL BDL 
43.  1,3,5-TRIMETHYLBENZENE, BDL BDL BDL BDL 
44.  2-CHLOROTOLUENE BDL BDL BDL BDL 
45.  4-CHLOROTOLUENE, BDL BDL BDL BDL 
46.  NAPHTHALENE, BDL BDL BDL BDL 
47.  1,2-DIBROMO-3-

CHLOROPROPANE, 
BDL BDL BDL BDL 

48.  1,2,3-TRICHLOROBENZENE, BDL BDL BDL BDL 
49.  sec-BUTYLBENZENE, BDL BDL BDL BDL 
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50.  t-BUTYLBENZENE, BDL BDL BDL BDL 
51.  n-BUTYLBENZENE, BDL BDL BDL BDL 
52.  1,2-DICHLOROBENZENE, BDL BDL BDL BDL 
53.  1,2,4-TRICHLOROBENZENE, BDL BDL BDL BDL 
54.  HEXACHLORO-1,3-

BUTADIENE 
BDL BDL BDL BDL 

BDL: Below Detection Limit; Limit of Quantification: 10.0 µg/L 

6.3 Committee’s Observation: 

 

(i) Impact of industrial effluent on quality of surface water and sediment of 

Vedanthangal lake located within the Bird Sanctuary: 

 

The analysis of surface water and sediment collected from the Vedanthangal lake 

shows that there is no specific impact from the industrial effluent. Copper and Chromium 

concentration were negative and observed in below detectable limit. The common Volatile 

Organic Compounds (VOCs) from the industrial activity namely benzene, ethylene glycol, 

formaldehyde, methylene chloride, tetrachloroethylene, toluene, xylene, and 1,3-butadiene 

were found in below detectable level in surface water and sediment of the lake.  

 

As per the information provided by the Tamil Nadu Forest Department, “migratory 

birds visit to the lake every year and nesting is noted based on monsoon dynamics. Nesting 

birds usually leave the nest in the morning and return back by evening, they go to farther 

locations mostly and few bird species prefer surrounding 1 or 2 km area. so far, no casualty 

of Vedanthangal birds is noted due to any consumption of water or feed from 

surrounding water bodies or field area”.  

 

Based on the analysis of water and sediment samples and above facts given by the 

Tamil Nadu Forest Department, the committee is of the opinion that there may be no impact 

of industrial pollutants to the lake by the industry and no likely threat to the migratory birds 

of Vedanthagal Bird Sanctuary. 

 

(ii) Impact of industrial effluent on quality of surface water and sediment of water 

bodies (Pudhupethangal Eri, Hanumankuppam pond, Maduranthangam Eri and 

Pudhupet village - open well) 

 

The analysis of surface water and sediment collected from the water bodies namely 

Pudhupethangal Eri, Hanumankuppam pond, Maduranthangam Eri and Pudhupet village 

(open well) shows that there is no specific impact from the industrial effluent. Copper and 

Chromium concentration were negative and observed in below detectable limit. The common 

VOCs from the industrial activity namely benzene, ethylene glycol, formaldehyde, methylene 

chloride, tetrachloroethylene, toluene, xylene, and 1,3-butadiene were found in below 

detectable level in surface water and sediment of the above water bodies. Committee noted 

that these water bodies are located downstream of Vedanthangal lake and there is no chance 

that the water from these water bodies gets into Vedanthangal lake/Bird Sanctuary. 

 

(iii) Impact of industrial effluent on ground water quality: 
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Ground water samples were collected from nine locations in and around the industry. 

(Four from the monitoring wells located within the industry site and three from downstream 

locations and two from the upstream locations of the industry). The samples were tested for 

Phenolic compound (C6H5OH), Total Suspended Solids (TSS), Hexavalent Chromium 

(Cr6+) Chromium (Cr), Copper (Cu) and Volatile Organic Compounds (VOCs), in addition 

other chemical parameters.  

 

From the ground water quality analysis, it is observed that there is contamination of 

ground water observed at industry monitoring wells. Occurrence of VOCs namely Toluene, 

Chlorobenzene, M-Xylene and Naphthalene in monitoring wells inside the unit shows the 

ground water is contaminated. Highlights of chemical compounds observed are presented 

below:   

 

• Phenolic compound in all ground water samples were deducted in BDL (Below 

Detectable Limit) 

 

• The Chromium was negative (BDL) in all upstream and downstream samples. But it 

was present in industries monitoring wells viz., MW 4 (0.002 mg/l) and MW2 (0.005 

mg/l) which is lower than the acceptable limit of Chromium (0.05 mg/l) present in 

ground water.  

 

• The water quality analysis of Monitoring Well (MW3) shows the presence of VOCs 

namely Toluene (26.19), Chlorobenzene (10.56), M-Xylene (19.27) and Naphthalene 

(18.64) indicating the ground water of the industry site is contaminated. 

 

It was noted that the industry utilised Solar Evaporation Pans (SEPs) till Sep 2011 for 

the disposal of high TDS effluent. The unit has further installed MEE followed by ATFD to 

achieve zero discharge as directed by the Pollution Control Board. The SEPs were existing 

till 2013 and completely found closed before Nov 2013 as per the google images (Figure: 

Solar Evaporation Pans, Sun Pharma).  

 

The Committee is of the opinion that the ground water contamination in terms of 

VOCs at industry monitoring wells is due to the past operation/existence of Solar 

Evaporation Pans before Nov 2013 and damage in this system may have led to seepage and 

contamination of ground water and same is reflected in the analysis report (contamination at 

MW2, MW3 & MW4).  
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2005 Jan 2013 

Nov 2013 

Figure: Industry’s Solar Evaporation Pond (SEP),  
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7. CONCLUSION AND RECOMMENDATIONS 

 

7.1 Necessary clearances and consent and other permission:  

 

The Sun Pharma started its production before 1994. As per the EIA Notification, 

1994, exemption from obtaining Environmental Clearance, was granted to projects that were 

already initiated before 1994. The Sun Pharma is operating its unit based on Consents were 

issued in 2005, 2006 and 2020 by the SPCB and also based on the findings of the Anna 

University study that the waste generated by the products / process of the Sun Pharma are less 

than the permitted amount of waste generation. In view of the above, it is observed that 

requirement of Environmental Clearance was not applicable for the existing operation. 

But, for the proposed production of the bulk drug intermediates, Environmental Clearance is 

required under the current EIA 2006 and draft EIA 2020. 

 

7.2 Pollution Control Mechanism:  

 

The industry is segregating low & high TDS effluent and treating them separately. 

The reject from low TDS treatment system is sent to MEE & treated along with High TDS 

effluent. The concentrate from MEE is sent to ATFD to achieve ZLD. The domestic waste 

water generated in the plant is treated in Sewage Treatment Plant. The treated domestic waste 

water is utilised for gardening.  

 

It is observed that Solvent Recovery System is not working with high efficiency, 

because of that the solvent along with the effluent is sent to MEE system where the solvent is 

collected separately and sent to recycler. The industry shall take necessary steps to optimise 

the operational efficiency of the Solvent Recovery System.  

 

In addition to the existing RO system, the industry shall install High pressure RO or 

any other suitable technology to increase more recycling of treated wastewater which will 

also reduce further steam consumption of MEE due to increase in concentration of reject. 

 

7.3 Impact on Vedanthangal Bird Sanctuary (Based on the facts submitted by Tamil 

Nadu Forest Department - ANNEXURE-15):  

 

“The petitioner submits to Hon’ble NGT in the Para 10 of the OA 88/2020 that M/s Sun 

Pharmaceuticals Pvt Ltd is close to the core zone of the Vedanthangal Bird Sanctuary”. 

 

"There is no core zone and buffer zone demarcations in the Vedanthangal Sanctuary 

Notification vide G.O.Ms.No.199, E&F Dept dated 03-07-1999. Sanctuary notification 

includes the water body/lake with 29.5 ha area and surrounding 5 km area (private land 

holdings, villages, town with intense human activity). The Sun Pharma is located at a 
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distance of 3.7 kms from the sanctuary lake and is within the limits of 5 kms zone notified 

Sanctuary".  

 

"Vedanthangal Lake is home to many nesting and roosting aquatic birds which are both local 

and distant migrant birds. Prime nesting species are Open Bill Stork, Grey Pelican, Painted 

Stork, White Ibis, Cormorants, Darter, Grey Heron, Large Egret, Spoonbill, Garganey Spot-

billed Duck, etc".  

 

"As observed by the staff in Vedanthangal Bird Sanctuary, nesting and roosting birds arrival 

to the Vedanthangal Lake depends on the water level in the lake and the feed availability. It is 

noted from the decadal bird data that, during a good monsoon year about 30000 birds arrive 

to the Sanctuary from September to December and about 70000-80000 birds (including 

young ones) return back between Jan-May. If the rainfall is low, only about 1000-3000 birds 

arrival is noted in the Sanctuary and if rainfall is moderate, about 15-20000 birds arrival is 

noted in the Sanctuary. Sufficient water availability in the lake also indicates good feed 

availability. To supplement the feed, Forest Department also releases fingerlings into the lake 

every year". 

 

“In Para 13 of the OA 88/2020, the petitioner submits that the Sun Pharma discharges the 

trade and hazardous effluents to the near-by water bodies surrounding Vedanthangal lake. 

Birds use the surrounding water bodies and surrounding land area for nesting and foraging. 

The effluents which are discharged into the surrounding water bodies and land are threat to 

the birds of Vedanthangal”.  

 

"Vedanthangal Bird Sanctuary is known for congregation of about 30-40000 birds during a 

good monsoon year and these are aquatic birds. Vedanthangal aquatic birds do not nest 

outside the lake and they nest only inside water body/lake. Other local land bird's nesting 

may be noted in the surrounding area. And, with respect to the point that hazardous effluents 

discharged by Sun Pharma to the surrounding lakes are threat to the birds, it is noted that, 

Vedanthangal is a centuries old Aquatic Birds nesting area and every year, migratory birds 

come to the lake. Nesting is noted based on monsoon dynamics. It is observed that, nesting 

birds usually leave the nest in the morning and return back by evening. They go to farther 

locations mostly and few bird species prefer surrounding 1 or 2 km area. So far, no casualty 

of Vedanthangal birds is noted due to any consumption of water or feed from surrounding 

water bodies or field area. Further, Sun Pharma is functioning in the location even before the 

Bird Sanctuary was declared in 1998".  

 

“In para 14 of the OA, the petitioner submits to the Hon’ble NGT that Sun Pharma is close to 

water bodies like Sitheri, Puthupet thangal and Maduranthagam lake. And the above said 

water bodies join the Vedanthangal lake after catering to the needs of the agriculturists and 

villages. There is enormous pollution in these water bodies due to effluent discharge by the 

Sun Pharma”.    
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"Vedanthangal lake is on the upstream side of Puthupet lake, Sitheri pond and 

Maduranthagam is the largest lake/water body into which most of the smaller water bodies 

drain during the good monsoon. Further, water in Maduranthagam drains towards eastern part 

and there is no chance that the water from these water bodies gets into Vedanthangal 

lake/Bird Sanctuary." 

 

“Based on the facts and details mentioned above, it is concluded that, the submissions 

made in Para 10, 13 and 14 in the OA No.88/2020 by the petitioner with respect to the 

Vedanthangal lake/Bird Sanctuary are not based on the facts”.Committee is of the opinion 

that that there is no impact of industry operation on the Vedanthangal lake/Bird 

Sanctuary and no likely threat to the migratory birds.  

 

7.4 Study to assess the presence of industrial pollutants in water, soil and sediment: 

 

(i) Impact of industrial effluent on quality of surface water and sediment of 

Vedanthangal lake located within the Bird Sanctuary:The analysis of surface water and 

sediment collected from the Vedanthangal lake shows that there is no specific impact from 

the industrial effluent. Copper and Chromium concentration were negative and observed in 

below detectable limit. The common Volatile Organic Compounds (VOCs) from the 

industrial activity namely benzene, ethylene glycol, formaldehyde, methylene chloride, 

tetrachloroethylene, toluene, xylene, and 1,3-butadiene were found in below detectable level 

in surface water and sediment of the lake. 

 

(ii) Impact of industrial effluent on quality of surface water and sediment of nearby 

water bodies: 

 

The analysis of surface water and sediment collected from the water bodies namely 

Pudhupethangal Eri, Hanumankuppam pond, Maduranthangam Eri and Pudhupet village 

(open well) shows that there is no specific impact from the industrial effluent. Copper and 

Chromium concentration were negative and observed in below detectable limit. The common 

VOCs from the industrial activity namely benzene, ethylene glycol, formaldehyde, methylene 

chloride, tetrachloroethylene, toluene, xylene, and 1,3-butadiene were found in below 

detectable level in surface water and sediment of the above water bodies. Committee noted 

that these water bodies are located downstream of Vedanthangal lake and there is no chance 

that the water from these water bodies gets into Vedanthangal lake/Bird Sanctuary. 

 

(iii) Impact of industrial effluent on ground water quality: 

 

Ground water samples were collected from nine locations in and around the industry. 

(Four from the monitoring wells located within the industry site and three from downstream 

locations and two from the upstream locations of the industry). The samples were tested for 

Phenolic compound (C6H5OH), Total Suspended Solids (TSS), Hexavalent Chromium 

(Cr6+) Chromium (Cr), Copper (Cu) and Volatile Organic Compounds (VOCs), in addition 

other chemical parameters.  
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It was noted that the industry utilised Solar Evaporation Pans (SEPs) till Sep 2011 for 

the disposal of high TDS effluent. The unit has further installed MEE followed by ATFD to 

achieve zero discharge as directed by the Pollution Control Board. The SEPs were existing 

till 2013 and completely found closed before Nov 2013 as per the google images (Figure: 

Solar Evaporation Pans, Sun Pharma).  

 

The Committee is of the opinion that the ground water contamination in terms of 

VOCs at industry monitoring wells is due to the past operation/existence of Solar 

Evaporation Pans before Nov 2013 and damage in this system may have led to seepage and 

contamination of ground water and same is reflected in the analysis report (contamination at 

MW2, MW3 & MW4).  

 

7.5 Assessment of environmental compensation: 

 

The Hon’ble Tribunal directed the Joint Committee to assess environmental 

compensation if there is any violation and degradation found. Accordingly, environmental 

compensation towards damage observed to the ground water resource at the industry 

monitoring well (due to the occurrence of VOCs in the monitoring wells of the industry), is 

estimated based on the pollution index method developed by CPCB in the guidelines “Policy 

for levying Environmental Compensation (EC) for Industries” and action plan to utilize the 

fund”. The Hon’ble NGT has accepted the method and mentioned in the order dt 28-8-2019 

in the matter of OA No. 593/2017 (W.P) (Civil) No. 375/2012, Paryavaran Suraksha samiti & 

anr. Versus Union of India & Ors. The following equation is used for estimating 

environmental compensation for the industry: 

 

EC = PI x N x R x S x LF 

PI = Pollution Index of industrial sector, since it is Red Category (PI = 80)  

N = Number of days of violation took place, from date of inspection 31.07.2020 to 

04.11.2020 (ie., date of approval of Joint Committee Report) (N = 97) 

R = A factor in Rupees (₹) for EC (R = 250) 

S = Factor for scale of operation, Large Scale (S = 1.5) 

LF = Location factor, for notified ecologically sensitive areas (LF = 2) 

(The unit is located at a distance of 3.7 kms from the sanctuary lake and is within the limits of 

5 kms zone of notified Sanctuary) 

EC = 80 x 97 x 250 x 1.5 x 2 

EC = Rs. 58,20,000 

 

An interim compensation calculated by the committee is Rs 58,20,000 and the 

industry may be asked to pay the interim compensation to TNPCB. The committee is of the 

opinion that the proposed environmental compensation amount may be utilised for 

conservation of Vedanthangal Bird Sanctuary.  
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Joint Committee inspection at Sun Pharma 
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Collection of water and sediment samples by the Committee on 31-7-2020 
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Joint Committee visit and sample collection at Vedanthangal Bird 

Sanctuary/Lake  
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ORDER 

 

1. The above application has been filed by the applicant seeking the 

following reliefs: 

(i) Issue direction to Respondent Nos.1 and 3 to initiate 

appropriate action against the 4th respondent for 

continuing illegal and unauthorized operation of plant at 

90/2, 90/3, 90/4, 99/1, 99/2, 99/3, 99/4, 99/5, 100/1, 

100/2A, 200/2B, 100/3 Sathammai Village, Karunkuzhi 

(PO), Maduranthagam (TK), Kancheepuram District, Tamil 

Nadu – 603 303 without obtaining the Prior Environmental 

Clearance as laid down under the Category ‘A’ of Item.5 (f) 

“Synthetic organic chemicals, Bulk Drug and 

Intermediates” of the Schedule to the EIA Notification, 

2006. 

(ii) Direct Respondent Nos.1 and 3 to initiate enquiry and 

actions against the concerned erring officials for permitting 

the respondent No.4 to be run and operated illegally 

without Environmental Clearance. 

(iii) Appoint a permanent experts committee to protect the 

Vedanthangal lake bird sanctuary and its surrounded 

water bodies from the unauthorized and illegal activities. 

(iv) Direct the respondent No.4 to pay Environmental damage 

for polluting the environment. 

(v) Pass any order or orders as this Hon’ble Tribunal may 

deem it fit and appropriate in the facts and the 

circumstances of the present Application.” 

 

2. It is alleged in the application that fourth respondent had started a 

Pharmaceutical Industry of manufacturing of Bulk Drugs and 

intermediates in Survey No.  90/2, 90/3, 90/4, 99/1, 99/2, 99/3, 
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99/4, 99/5, 100/1, 100/2A, 200/2B, 100/3 Sathammai Village, 

Karunkuzhi (PO), Maduranthagam (TK), Kancheepuram District, 

Tamil Nadu. 

 

3. It was categorised under the red category and the same is operating 

without prior environment clearance as envisaged under Category 

“A”  of Item, 5(f) “Synthetic Organic Chemicals, Bulk Drug and 

Intermediates” of the Schedule to the EIA Notification, 2006. 

Further, the manufacturing plant of the fourth respondent is very 

close to the “CORE ZONE” of the Vedanthangal Bird Sanctuary 

declared by the Government of Tamil Nadu in G.O.Ms.No.199 dated 

03.07.1999. 

 

4. According to the applicant the running of the unit without 

environment clearance is against law.  Further, they also alleged 

that there was expansion after its first establishment and for that 

also no environment clearance was obtained which they ought to 

have obtained. 

 

5. It is also alleged in the application that they are discharging trade 

and hazardous effluents to the nearby water bodies including 

Vedandhangal Lake.  They also discharge this trade effluents into 

nearby agricultural fields as well which is used for nesting and 

foraging of birds.  They have relied on a paper report produced in 
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this regard which says that large scale discharge is being done by 

the fourth respondent as mentioned above. 

 

6. They also relied on the decisions of the Hon’ble Apex Court in 

Alembic Pharmaceuticals Limited Versus Rohit Prajapati and 

Others, Civil Appeal No. 1526 of 2016 and other connected 

matters dated 01.04.2020.  They have further contended that 

though representation has been made, no action was taken in this 

regard.  

 

7. When the matter came up for hearing today for admission through 

Video Conference, Sri. G. Stanley Hebzon Singh appeared for the 

applicant and reiterated the allegations mentioned in the 

application.  He had further submitted that even if this Tribunal is 

not inclined to entertain this application on the ground of non 

obtaining environment clearance or the legality of issuing consent 

orders by the Tamil Nadu Pollution Control Board, cannot be 

challenged at this stage, he reiterates the allegation of discharge of 

untreated effluents into the water bodies including Vedandhangal 

Lake and nearby agricultural land which causes environmental 

degradation which can be gone into by this Tribunal. 

 

8. Sri. Kamalesh Kannan along with Sri. V. Jayaprakash Narayanan 

Tamil Nadu State Government Pleader represented 2nd respondent, 
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Sri Abdul Saleem through Sri. Saravanan represented 3rd 

respondent. The applicant is directed to take steps to issue notice 

to 1st respondent and also 4th respondent by email and by Dusthi 

and produce affidavit of copy to serve on them.  The applicant is 

directed to submit the necessary requisite to this Tribunal to serve 

the notice to the respondents 1 and 4 within a week. 

 

9. Before going to the matter further, we feel it  appropriate to appoint 

a Joint Committee comprising of Senior Officer of Regional Office, 

Ministry of Environment, Forest and Climate Change (MoEF&CC), 

any Senior Scientist form Central Pollution Control Board, Regional 

Office, Chennai, Senior Forest Officer not below the rank of Chief 

Conservator of Forest, State of Tamil Nadu who is in charge of  Wild 

Life dealing with the Bird Sanctuary, the District Collector, 

Kancheepuram District, District Forest officer, Kancheepuram 

District and Senior Scientist of Tamil Nadu Pollution Control Board 

to inspect the unit in question and submit a factual and action 

taken report, if there is any violation is found. 

 

10. Regional Office, Ministry of Environment, Forest and Climate 

Change (MoEF&CC), Chennai will be the nodal agency for co-

ordination for providing necessary logistics for this purpose.  
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11. The committee is also directed to consider the question as to 

whether 4th respondent unit  is having all necessary clearances and 

consent and other permission as required under law, whether the 

pollution control mechanism  provided in the unit are  sufficient to 

protect environment, whether there is any violation of up keeping 

the pollution control mechanism provided which results in 

nonconformity with the standard provided  under the 

environmental laws, whether there was any unauthorised 

discharge of untreated trade effluents from the unit to the  nearby 

agricultural fields or other water bodies, if so what is the impact of 

that illegality on the water quality as well as the soil quality in the 

locality.  If there is any violation and degradation found, what are 

the steps to be taken for remediation and also assess 

environmental compensation against them in accordance with law 

as directed by this Tribunal in several matters of such nature.        

 

 

 

12. The committee is also directed to go into the question as to 

whether there is any violation of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016, Solid 

Waste Management Rules, 2016, and Other Waste Management 

Rules, the Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989 by the fourth respondent.  
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13. The committee is also directed to suggest recommendation for 

rectifying the deficiency if any, found during inspection. 

 

 

14. Two month time is granted to the committee to submit the 

report to this Tribunal through e-mail or e-filing at 

ngtszfiling@gmail.com  on or before 01.09.2020. 

 

 

15. The Registry is directed to communicate this order to the 

official respondents and also to the members of the committee  

including the 4th respondent unit in the e-mail address provided 

immediately, so as to enable them to appear before this Tribunal 

and  submit their response and comply with the direction issued by 

this Tribunal. 

 

 

16. The applicant is also directed to submit a set of papers to the 

members of the committee within a week.  The applicant is also 

directed to serve copy of the application and the documents 

produced to the standing counsel appearing for the official 

respondents within a week. 
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17. For appearance for parties and filing of pleadings and 

consideration of report, post on 01.09.2020. 

 

      ..................................J.M. 
(Justice K. Ramakrishnan) 

 
 
 

.............................E.M. 
(Shri. Saibal Dasgupta) 

 
O.A.No. 88/2020  
26th June 2020. Sr. 
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ORDER 

 

1. The above application has been filed by the applicant seeking the 

following reliefs: 

(i) Issue direction to Respondent Nos.1 and 3 to initiate 

appropriate action against the 4th respondent for 

continuing illegal and unauthorized operation of plant at 

90/2, 90/3, 90/4, 99/1, 99/2, 99/3, 99/4, 99/5, 100/1, 

100/2A, 200/2B, 100/3 Sathammai Village, Karunkuzhi 

(PO), Maduranthagam (TK), Kancheepuram District, Tamil 

Nadu – 603 303 without obtaining the Prior Environmental 

Clearance as laid down under the Category „A‟ of Item.5 (f) 

“Synthetic organic chemicals, Bulk Drug and 

Intermediates” of the Schedule to the EIA Notification, 

2006. 

(ii) Direct Respondent Nos.1 and 3 to initiate enquiry and 

actions against the concerned erring officials for permitting 

the respondent No.4 to be run and operated illegally 

without Environmental Clearance. 

(iii) Appoint a permanent experts committee to protect the 

Vedanthangal lake bird sanctuary and its surrounded 

water bodies from the unauthorized and illegal activities. 

(iv) Direct the respondent No.4 to pay Environmental damage 

for polluting the environment. 

(v) Pass any order or orders as this Hon‟ble Tribunal may 

deem it fit and appropriate in the facts and the 

circumstances of the present Application.” 

 

2. It is alleged in the application that fourth respondent had started a 

Pharmaceutical Industry of manufacturing of Bulk Drugs and 

intermediates in Survey No.  90/2, 90/3, 90/4, 99/1, 99/2, 99/3, 
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99/4, 99/5, 100/1, 100/2A, 200/2B, 100/3 Sathammai Village, 

Karunkuzhi (PO), Maduranthagam (TK), Kancheepuram District, 

Tamil Nadu. 

 

3. It was categorised under the red category and the same is operating 

without prior environment clearance as envisaged under Category 

“A”  of Item, 5(f) “Synthetic Organic Chemicals, Bulk Drug and 

Intermediates” of the Schedule to the EIA Notification, 2006. 

Further, the manufacturing plant of the fourth respondent is very 

close to the “CORE ZONE” of the Vedanthangal Bird Sanctuary 

declared by the Government of Tamil Nadu in G.O.Ms.No.199 dated 

03.07.1999. 

 

4. According to the applicant the running of the unit without 

environment clearance is against law.  Further, they also alleged 

that there was expansion after its first establishment and for that 

also no environment clearance was obtained which they ought to 

have obtained. 

 

5. It is also alleged in the application that they are discharging trade 

and hazardous effluents to the nearby water bodies including 

Vedandhangal Lake.  They also discharge this trade effluents into 

nearby agricultural fields as well which is used for nesting and 

foraging of birds.  They have relied on a paper report produced in 
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this regard which says that large scale discharge is being done by 

the fourth respondent as mentioned above. 

 

6. They also relied on the decisions of the Hon’ble Apex Court in 

Alembic Pharmaceuticals Limited Versus Rohit Prajapati and 

Others, Civil Appeal No. 1526 of 2016 and other connected 

matters dated 01.04.2020.  They have further contended that 

though representation has been made, no action was taken in this 

regard.  

 

7. When the matter came up for hearing today for admission through 

Video Conference, Sri. G. Stanley Hebzon Singh appeared for the 

applicant and reiterated the allegations mentioned in the 

application.  He had further submitted that even if this Tribunal is 

not inclined to entertain this application on the ground of non 

obtaining environment clearance or the legality of issuing consent 

orders by the Tamil Nadu Pollution Control Board, cannot be 

challenged at this stage, he reiterates the allegation of discharge of 

untreated effluents into the water bodies including Vedandhangal 

Lake and nearby agricultural land which causes environmental 

degradation which can be gone into by this Tribunal. 

 

8. Sri. Kamalesh Kannan along with Sri. V. Jayaprakash Narayanan 

Tamil Nadu State Government Pleader represented 2nd respondent, 
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Sri Abdul Saleem through Sri. Saravanan represented 3rd 

respondent. The applicant is directed to take steps to issue notice 

to 1st respondent and also 4th respondent by email and by Dusthi 

and produce affidavit of copy to serve on them.  The applicant is 

directed to submit the necessary requisite to this Tribunal to serve 

the notice to the respondents 1 and 4 within a week. 

 

9. Before going to the matter further, we feel it  appropriate to appoint 

a Joint Committee comprising of Senior Officer of Regional Office, 

Ministry of Environment, Forest and Climate Change (MoEF&CC), 

any Senior Scientist form Central Pollution Control Board, Regional 

Office, Chennai, Senior Forest Officer not below the rank of Chief 

Conservator of Forest, State of Tamil Nadu who is in charge of  Wild 

Life dealing with the Bird Sanctuary, the District Collector, 

*Chengalpet District, *Wildlife Warden in charge of Bird Sanctuary, 

Chennai and Senior Scientist of Tamil Nadu Pollution Control 

Board to inspect the unit in question and submit a factual and 

action taken report, if there is any violation is found. 

 

10. Regional Office, Ministry of Environment, Forest and Climate 

Change (MoEF&CC), Chennai will be the nodal agency for co-

ordination for providing necessary logistics for this purpose.  
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11. The committee is also directed to consider the question as to 

whether 4th respondent unit  is having all necessary clearances and 

consent and other permission as required under law, whether the 

pollution control mechanism  provided in the unit are  sufficient to 

protect environment, whether there is any violation of up keeping 

the pollution control mechanism provided which results in 

nonconformity with the standard provided  under the 

environmental laws, whether there was any unauthorised 

discharge of untreated trade effluents from the unit to the  nearby 

agricultural fields or other water bodies, if so what is the impact of 

that illegality on the water quality as well as the soil quality in the 

locality.  If there is any violation and degradation found, what are 

the steps to be taken for remediation and also assess 

environmental compensation against them in accordance with law 

as directed by this Tribunal in several matters of such nature.        

 

 

 

12. The committee is also directed to go into the question as to 

whether there is any violation of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016, Solid 

Waste Management Rules, 2016, and Other Waste Management 

Rules, the Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989 by the fourth respondent.  
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13. The committee is also directed to suggest recommendation for 

rectifying the deficiency if any, found during inspection. 

 

 

14. Two month time is granted to the committee to submit the 

report to this Tribunal through e-mail or e-filing at 

ngtszfiling@gmail.com  on or before 01.09.2020. 

 

 

15. The Registry is directed to communicate this order to the 

official respondents and also to the members of the committee  

including the 4th respondent unit in the e-mail address provided 

immediately, so as to enable them to appear before this Tribunal 

and  submit their response and comply with the direction issued by 

this Tribunal. 

 

 

16. The applicant is also directed to submit a set of papers to the 

members of the committee within a week.  The applicant is also 

directed to serve copy of the application and the documents 

produced to the standing counsel appearing for the official 

respondents within a week. 
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17. For appearance for parties and filing of pleadings and 

consideration of report, post on 01.09.2020. 

(*) Corrected as per Order 

      Dated: 30.06.2020. 

      ..................................J.M. 
(Justice K. Ramakrishnan) 

 

 

 

.............................E.M. 
(Shri. Saibal Dasgupta) 

 

O.A.No. 88/2020  

26th June 2020. Sr. 
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INDIA

Government of India
Ministry of Environment & Forests

'"
New Delhi

I

THE ENVIRONMENTAL IMPACT
ASSESSMENT NOTIFICATION, 1994

(As amended on 4-5-94)

I

I
~~~==~~~~~~~~====~~g
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MINISTRY OF ENVIRONMENT & FORESTS

NOTIFICATION

ON

Environmental Impact Assessment of Development Projects

New Delhi, the 27th January, 1994 .

( as amended on 04/05/1994 )

1. S.O.60(E) Whereas a notification under clause (a) of
sub- rule (3) of rule 5 of the ' Environment (P.rotection)
Rules, 1986 inviting objections from the public within sixty da-ys

r ,

from the date of publication ohhe said notification, aga inst the
intention of the Central .Government to impose re s t ri ct ion s ,
and prohibitions on the expansion and modernization of any
activity or new projects being undertaken in any part of India
unless environmental clearance has been accorded by the
Central Government or the State Government in accordance
with the procedure specified in that notification was publ ished
as 8.0. No. 80(E) dated 28th January, 1993;

And whereas all objections received have been duly
considered ;

Now, therefore, in exercise of th e powers conferred by
sub-section (1) and clause (v) of sub -section (2) o f sect ion 3 of
the Environment (Protection) Act , 1986 (29 of 1986) read wit h
clause (d) of sub-rule (3) of rule 5 of the Environment (Prot ecti on )
Rules, 1986, the Central Government here by directs that on

3
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and from the date of publication of this notification in the
Official Gazette expansion or modernization of any activity (if
pollution load is to exceed the existing one) or a new project
listed in Schedule I of this notification shall not be undertaken
in any part of India unless it has been accorded environmental
clearance by the Central Government in accordance with the
procedure hereinafter specified in this notification.

2. Requirements and procedure for seeking environmental
clearance of projects:

I.(a} Any person who desires to undertake any new project or the
expansion or modernisation of any existing industry or project
listed in Schedule I shall submit an application to the Secretary.
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified
in Schedule II of this notification and shall be accompanied by
a project report' which shall" inter alia, include an Environmental
Impact Assessment Report/Environment Management Plan
prepared in accordance with the quldelines issued by the
Central Government in the Ministry of Environmerit and Forests
from tim'e to time.

(b) Cases rejected due to submission of insufficient or inadequate
data and plans may be reviewed as and when submitted with
complete data and plans. Submission of incomplete data or
plans for the second time would itself be a sufficient reason for
the Impact Assessment Agency to reject the case summarily.

II. In case of the following site specific projects:

(b) pit-head thermal power stations:

(c) hydro-powe r. major irriga tion projects and/or thel r combin at.on.

4
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including flood control;

(d) ports and harbours (excluding minor ports):

(e) prospecting and exploration of major minerals in areas above
500 ha ..

The project authorities will intimate the location of the
project site to the Central Government in the Ministry of
Environment and Forests while initiating any investigation and
surveys. The Central Government in the Ministry of Environment
and Forests will convey a decision regarding suitability or
otherwise of the proposed site within a maximum period of thirty
days. the said site clearance shall be granted for a sanctioned
capacity and shall be valid for a period of five years for
commencing the construction, operation or mining.

III.(a) The reports submitted with the application shall be evaluated
and assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a Committee of Experts, having a
composition as specified in Schedu'le-III of this Notification.
The Impact Assessment Agency (IAA) would be the Union
Ministry of Environment and Forests. The Committee of Experts
mentioned above shall' beconstituted by the IAA or such other
body under the Central Government authorised by the IAA in
this regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises
at any time prior to, during or after the commencement of the
operations relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of docurnents
and data, furnished by the project authorities, supplemented
by .d ata coil ected duri ng vis its t 0 site S 0 r f a (; t o r I i:l S . I I
un dert aken, and in tera ction wit h affee ted pop u Ia. t ion and
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environmental groups, if necessary. Summary of the reports,
the recommendation and the conditions, subject to which
environmental clearance is given, shall be made available
subject to the public interest to the concerned parties or
environmental groups on request. Comments of the public may
be solicited, if so decided by Impact Assessment Agency, within
thirty days of receipt of proposal, in public hearings arranged
for the purpose after giving thirty days notice of such hearings
in at least two newspapers. Public shall be provided access,
subject to the public interest, to the summary of the reports/
Environmental Management Plans at the Headquarters of the
Impact Assessment Agency.

The assessment shall be completed within a period of
ninety days from receipt of the requisite documents and data
from the project authorities and completion of public hearing,
where required, and decision conveyed within thirty' days
tnereafter.

The clearance granted shall be valid for a period of five
years for commencement of the construction or operation.

No construction work, prelim inary or otherwise, relating
to the setting up of the project may be undertaken till the
environmental and/or site clearance is obtained.

IV. In order to enable the Impact Assessment Agency to monitor
effectively the implementation of the recommendations and
conditions subject to which the environmental clearance has
been given. the project authorities concerned shall submit a
half-yearly report to the Impact Assessment Agency, Subject to
the public interest, the Impact Assessment Agency. shall make
compliance reports publicly available,

V. If no comments from the Impact Assessment Agency are
received within the time limit. the ~Jroiect wculd be deemed to
have been approved as oropo scc cy cro.ec: 2utncritl8S,

6
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3. Nothing contained in this Notification shall apply to:

(a) any item falling under entry nos. 3,18 and 20 of the 8chedule­
I to be located or proposed to be located in the areas covered
by the Notifications 8.0. NO.1 02(E) dated 1st February. 1989;
S.O. 114(E) dated 20th February. 1991 8.0. No. 416(E) dated
20th June, 1991 and 8.0. No. 319(E) dated 7th May. 1992.

(b) any item falling under entry Nos.
1,2,3,4,5,7,9,10.12,13,14,16.17.19,21,25 and 27 of
Schedule-I if the investment is less than Rs. 50 crores.

(e) any item reserved for Small Scale Industrial sector with
investments less than Rs. 1 crore.

4. Concealing factual data or submission of false, misleading
data/reports, decisions or recommendations would lead to the
project being rejected. Approval, if granted earlier on the basis
ot.talss data would also be to be revoked. Misleading and wrong,
information will cover the following:

-- False information.
-- False 'data.
-- Engineered reports.
-- Concsallnq of factual data.
-- False recommendations or decisions.

( No. Z-12013/4/89-IA-I)

R. RAJAMANI. Secy.
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SCHEDULE -I
(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL
CLEARANCE

FROM THE CENTRAL GOVERNMENT

1. Nuclear Power and related projects' such as Heavy Water
Plants, nuclear fuel complex, rare earths.

2. River Valley projects includinq hydel power, major irrigation
and their combination including flood control.

3. Ports, Harbours, Airports (except minor ports and harbours).

4. Petroleum Refineries including crude and product pipelines.

5. Chemical Fertilizers (Nitroqenous and Phosphatic other than
sinole superphosphate).

6. Pesticides (Technical).

7. Petrochemical complexes (Both Olefinic and Aromatic) and
Petro-chemical intermediates such as DMT, Caprolactam, LAB
etc. and production of basic plastics such as LOPE, HOPE. PP,
PVC.

8. Bulk drugs and pharmaceuticals.

9. Exploration for oil and gas and their production, transportation
and storage.

8
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10. Synthetic Rubber.

11. Asbestos and Asbestos products.

12. Hydrocyanic acid and its derivatives.

13.(a)Primary metallurgical industries (such as production of Iron and
Steel, Aluminium,Copper,Zinc, Lead and Ferro Alloys).

(b)Electric arc furnaces (Mini Steel Plants).

14. Ch lor-alkali industry.

15. Integrated paint complex including manufacture of resins and
basic raw materials required in the manufacture of paints.

16. Viscose Staple fibre and filament yarn.

17. Storage oatrerles integrated with manufacture of oxides of 'Iead
and lead antimony alloy.

18. All tourism projects between 200m--500 meters of High TiLle
Line or at locations with an elevation of more than 1000 meters
with investment of more than Rs. 5 crares.

19. Thermal Power plants.

20. Mining projects (major minerals) with leases more than 5
hectares.

21. Highway Projects.

22. Tarred Roads in Himalayas and/or Forest areas.

23. Distilleries.

24. Raw Skins and Hides.

9
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25. Pulp, paper and newsprint.

26. Dyes.

27. Cement.

28. Foundries (individual).

29. Electroplating.
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SCHEDULE -II

(See Sub-para I(a) of Para 2)

APPLICATION FORM
1. (a) Name and Address of the project proposed:

(b) Location of the project:
Name of the place:
District, Tehsil:
Latitude/Longitude:
Nearest Airport/Railway Station:

(c) Alternate sites examined and the reasons for selecting
the proposed site:

(d) Does the site conform to stipulated land use as per local land
use plan:

2. Objectives of the project:

3. (a) Land Requirement:
I

Agriculture Land:
Forest land and Density of veqetatlon;
Other (specify):

(b) (i) Land use in the Catchment/within 10 kms. radius of the
proposed site:

(ii) Topography of the area indicating gradient, aspects and
altitude:

(iii) Erodability classification of the proposed land;

(c) Pollution sources existing in 10 km. radius and their impact on
quality of air, water & land:

(d) Distance of the nea rest National Park/San ctuary Biosphere

1 1
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Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

(1) Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(a) Windrose at site;
(b) Max./Min./Mean annual temperature
(e) Frequency of inversion:
(d) Frequency of cyclones/tornadoes/cloud burst:
(e) Ambient air quality data:
(1) Nature & concentration of emission of SPM,Gas (CO, CO

2
, NOx,

CHn etc.) from the project.

5. Water balance:

(a)' Water balance at site:
(b) Lean season water availability:
(e) Source to be tapped with competing users (River,Lake, Ground,

Public supply):

(d) Water quality:
(e) Changes observed in quality and quantity of ground wafer in the

last 15 years and present charging and extraction details:
(f) (i) Quantum of waste water to be released with treatment

details:

(ii) Quantum of quality of water in the receivjnq body before and
3.fter disposal of solid waste:

(iii) Quantum of waste water to be released on land and type of
land:

12
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(g) (I) Details of reservoir water quality with necessary Catchment
Treatment Plan;

(II) Command Area Development Plan;

6. Solid wastes:
(a) Nature and quantity of solid wastes generated.
(b) Solid waste disposal method: .

-. ·7. . Noise and Vibrations:

(a) Sources of noise and vibrations;
(b) Ambient noise level:
(e) Noise and Vibration control measures proposed;
(d) Subsidence problem if any with control measures:

8. Power requirement indicating source of supply: Complete
environmental details to be furnished separately, if captive
power unit proposed:

9. Peak labour force to be deployeQ giving details of:
Endemic health problems in the area due to waste
water/air/soil borne diseases: '.
Health care system existing and proposed:

10 ..(a)Number of village and population to be displaced:
(b) Rehabilitation Master Plan:

11. Risk Assessment Report and Disaster Management Plan:

12. (a) Environmental Impact Assessment
(b) Environment Management Plan :
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

. 13

} Report prepared as per
} guidelines of MOEF
} issued from time to tirns
} .
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13. Details of Environmental Management Cell:

I hereby give an undertaking that the data and information
given above are true to the best of my knowledge and belief and
I am aware that if any part of the data/information submitted is
found to be false or misleading at any stage. the project be
rejected and the clearance given. if any. to the project is likely
to be revoked at our risk and cost.

Signature of the, applicant,
with name and full address

Date:
Place:

Given under the seal of
organisation on behalf of

whom the applicant is signing

In respect to ltern for which data are not required or is not
available as per the declaration of project proponent. the
project would be considered on that basis.

14
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SCHEDULE III
( See sub-para III(a) of Para 2)

COMPOSITION OF THE EXPERT COMMITTEES FOR
ENVIRONMENTAL IMPACT ASSESSMENT

I. The Committees will consist of experts in the following
disciplines:

(I) Eco-System Management

(II) Air/Water Pollution Control

(III) Water Resource Management

(Iv) Flora/Fauna Conservation and Management

(v) Land Use Planning

(vi) Social Sciences/Rehabilitation

(vII) Project Appraisal

(vIII) Ecology

(Ix) Environmental Health

(x) Subject Area Speciaiists.

(xl)Representatives of NGOs/Persons Concerned With
Environmental Issues.

2. The Chairman will be an outstanding and experienced ecologist
or environmentalist or technical professional with wide
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managerial experience.

3. The representative of IAA will act as Member - Secretary.

4. Chairman and members will serve in their individual capacities
except those specifically nominated as representatives.

5. The membership of a Committee shall not exceed 15.
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EXPLANATORY NOTE REGARDING THE JMPACT
ASSESSMENT NOTIFICATION
DATED 27TH JANUARY, 1994

1. Expansion and modernisation of existing projects

A project proponent is required to seek environmental
clearance for a proposed expansion/modernisation activity if
the resultant pollution load is to exceed the existing levels. The
words "pollution Load" will in this context cover emissions.
liquid effluents and solid or sem i-s olid wastes generated. A
project proponent may approach the concerned State Pollution
Control Board (SpeS) for certifying whether the proposed
modernisation/expansion activity as listed in Schedule-I to the
notification is likely to exceed the existing pollution load or not.
.If it is certified that no increase is likely to occur in the existing
pollution load due to the proposed expansion or modernisation.
the project proponent will not be required to seek environmental
clearance, but a copy of such certificate issued by the SPC8 will
have to be submitted to the Impact Assessment Agency (IAA)
for information. The flAA will however, reserve the right tQ
review such cases in the public interest if material facts justityinq
the need for such review come to light.

2. Availability of Summary Feasibility Report, EIA/EMP
Report etc. to concerned parties or groups

The project proponent will have to submit an executive
summary incorporating in brief the essence of project details
and findings of environmental impact assessment study which
could be made available to concerned parties or environmental
groups on request.

3. Clarification about concerned parties or environmental
groups

The concerned parties or environmental groups will be
the bonafide residents located at or around the project site or

17
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4.

sue of displacement or site of alleged adverse environmental
Impact.

Public Hearing

Public hearings could be called for in case of projects
Involving large displacement or having severe environmental
ramifications

5. Requisite information required for site clearance/project
clearance.

(a) Site Clearance:

Site clearance will be given tor site specific projects as
mentioned in para-2(ii) of the notification. Project proponents
will be required to furnish informatioin according to the
environmental appraisal questionnaires for site clearance. as
may be prescribed by the IAA from time to time. Additional
information whenever required by the IAA will be communicated
immediately to the project proponents who will then be required
to furnish the same within the time frame specified.

(b) Project clearance:

In addition to the application form as mentioned in
Schedule II to the notification I project proponents are required
to furnish the following information for environmental appraisal:

(i) EIA/EMP report (20 copies);

(ii) Risk Analysis report (20 copies): however. such reports
if normally not required for a particular category of project.
project proponents can state so accordingly. but the IAA's
decision in this regard will be final:

(ill) NOC from the State Pollution Control Board:

18
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(Iv) Commitment regarding availability of water and electricity from
the competent authority;

(v) Summary of Project report/feasibility report (one copy);

(vi) Filled in questionnaire (as prescribed by the IAA from time to
time) for environmental appraisal of the project;

(vii) Comprehensive rehabilitation plan, if more than 1000 people
are likely to be displaced, otherwise a summary plan would be
adequate.

As a Comprehensive EIA report will normally take at least
one year for its preparation, project proponents may furnish
Rapid EIA report to the IAA based on one season data (other
than monsoon), for examination of fhe project. Comprehensive
EtA report may be subrn itted later, if so asked for by the fAA.

The requirement of EIA can-be dispensed with by the IAA,
in case of project which are unlikely tq cause significant impacts
on the environment. In such cases, project proponent will have
to furnish full justification for such exemption, for submission of
EIA. Where such exemption is granted, project proponents
may be asked to furnish such additional information as may be
required.

6. Submission of insufficient or inadequate data

Regarding cases liable to be rejected due to inadequacy
of data. it is clarified that the IAA will make such rejection within
30 days from the date of submission of the proposal. While
rejecting a proposal due to insufficient or inadequate data after
th e fi rst eva Iua tion. the IAA rr.ay aIso stipula te add ition a I
requirement of mtormation/cla-Hlcation for impact assessment
purposes if deemed essential due to the specific nature of
location of the proposed project whose data as prescribed is
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not availabie. the IAA can examine the project on the basis of
availab!e data

7. Application Form

(i) In order to remove any hardship to the project proponent
in pr ovidmp any informatior., the project proponent may. where
some information is not available or would cause inordinate
delay, mention this in their application form. The lAA may
consider the project proposal based on the information available.

(ii) Quality and quantity of ground water

If 15 years data on the quantity and quality variation of
ground water is not available with the concerned Department or
Authorities, the project proponent may mention this accordingly
in the application form prescribed in Schedule-II to the.
notification. Further, in case of projects, where ground water is
not to be used, and effluents are not to be discharged on the
land, the requirement of ground water variation data for the
previous 15 years will be dispensed with.

(iii) A project proponent may write the words "Not Applicable"
while filling the application form as mentioned in Schedule-II to
the notification in respect of items which are not relevant for the
purposes of the proposed project.

8. Exemption for projects already initiated
For projects listed in Schedule-l to the notification in

respect of which the required land has been acquired and all
relevant clearances of the State Government including NOC
from the respective State Pollution Control Boards have been
obtained before 27th January, 1994, a project proponent will
not be required to seek environmental clearance from the IAA.
However those units who have not as vet comrnenced orocucuor

< •

will inform the IAA
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50. Air (P & CP) Amend.' Ru Le a (U.'I').
51. Hazardous Waste Amend. Rules.
52. Environment Audit Rules .

• oteJ 'p' and ~C.P' - 'Prevention and Control of Pollution'.

Reterencel The above listing 1s adapted
l"rom:

'Environmental Audit' (An overview) (page 12)
IIY 'h I=t Ill)k J< Q I=t " n v MII n R k R L' ,
M/s.'MEOIA ENVIRO',
t'una.
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LEGEND ~

I I
I i Bfn9.1l Sm~ NI)tS:IOCt AD 2S Ar lP &.CPI Ru~~ (U.T~ I
12 BombaY Sm~ Nu:w'ca Ad 2S El'Mronmel'll (ProIllC1IOO) Ad I
13 Pc600 N:.t 3::. Env. PIO\' flultl I
1..\ II'lOlA/\ Boiler Ao. ~\. EM. Prot. Amend. RLhs I

5 IndWI FOItS1 Ad I2.. tM. Prot. Amend. Rules
I f ~n1t.l MOIOl Vt1'lOe M :no tz..::lories Amend. At:. I
17. BNI Wasle--W'd ~:'ll A.c'< ~. A. (P &CP, Am&nd. Ad I
I 6. Mnes l. MnEla!5. ~.ReglJl AJj :l5 Waler (P t. C?l Jl.mend. Acl I
S. F.a:::lOlies Ad 1:;0 /..r!p t. CP) Amend. fW1e.s

: 1Q Ino!JSlres (Dev. A P.t-911) Ad i 37. H.araroous Waste (1.1. &. K) R.uIes I
I 11. NalloMI hxest P::i>::)' IJ.S. kG!aroous Cnemicals I
j12 Ort>a Rivet PolllJ\on Prevf."l\~ Ad (Mig. 5101e. Impon) Rules I
I ~3 Plevc<1!IOfl oj Fo::;.j AI.M."'aIi:::m Ac:. 35. ~nlraJ MOlor Vehide Amend. I
I' Kiyel Beams ;.,c. Rull:s

11: AtomiC Er.erlJl' A::.:1 ~0 Walel (P ~ CPl Amend. Ad I
I Ie f..\aJ\U~hlJaFel,n;ol1re-es ~1 hbh:Liab4nylnsuranceACl I
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Details of Effluent Treatment Plant  

ETP Components and Specification details 

S. No Name of the component Numbers 
available 

Specifications 

Weak Effluent Treatment system – 60 KLD 

1 Collection tank  3 
1 

1.6m Ø X 2.5m - 5 KL 
2m Ø X 3.3m - 10 KL 
Transfer Pumps - 5 KL/hr 

2 Storage tank 7 3m Ø X 2.85m - 20 KL  
Transfer pump – 5 KL/hr 

3 Equalization Tank 1 3m X 2.32m X 2.94m - 20 KL. 

4 Flash Mixer 1 1m X 1m X 1m - 1KL.  

5 Clarifloculation Tank 1 3m Ø X 2.5m – 17.66 KL.  

6 Aeration tank I 1 26m X 13.5m X 3m – 1053 KL.  

7 Clarifier I 1 3m Ø X 2.5m – 17.66 KL.  

8 Aeration Tank II  1 7.5m x 7.5m x 2.5m – 140 KL 

9 Clarifier II 1 3m Ø X 2.5m – 17.66 KL.  

 Sludge Handling Unit 

1 Filter press 1 
 

36" X 36" Recessed Type.  
600 KG cake holding capacity. 

2 Slurry tank 1 1m x 1m x 1.5m – 1.5 KL 

3 Feed pump 1 2 m3 / hr. 

4 Decanter Centrifuge 1 5 m3 / hr. 

    

RO Plant – Capacity 40 KLD 

1 Feed tank 1 2m Ø X 3.3m - 10 KL 
Transfer pump – 5 KL/hr. 

2 Plate and tube type RO 1 Capacity – 2 KL/hr. 

3 Pressure Sand filter 2 Capacity – 2 KL/hr 

4 Cartridge Filter 2 Capacity – 10 µ 

5 Modules  9 Capacity – 180 Disc and 179 Membranes.  
Capacity – 2 KL/hr.  
Recovery rate – 55 % 

6 Permeate collection tank 1 2m Ø X 2.5m – 8 KL.  

7 SPRO 1 Capacity – 1.125 KL/hr 

8 Cartridge filter 1 Capacity – 10 µ spun 
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9 Modules 2 Poly amide thin film composite. 
Recovery rate – 90 % 

10 De Gasser tank 1 Packed column 0.31m Ø X 3.1m  
Blower – 1 HP, Tank capacity – 2 KL.  

11 Final permeate collection 
tank 

1 2.5m Ø X 2m – 10 KL. 
Transfer pump – 5 KL/hr. 

High COD Effluent Treatment system components – 80KLD 

1 Collection tank  3 
1 

1.6m Ø X 2.5m - 5 KL 
2m Ø X 3.3m - 10 KL 
Transfer Pumps - 5 KL/hr 

2 Storage tanks 12 3m Ø X 2.85m - 20 KL 
Transfer pump – 5 KL / hr. 2 No. 

3 Lye tank 1 2m Ø X 3m – 9 KL.  
Transfer pump – 2 KL/hr. – 2 No. 

4 Neutralization & 
sedimentation  

2 3.15m X 3.15m X 1.96m.  

5 Feed collection tank 1 2m Ø X 3.3m - 10 KL 
Transfer pump – 5 KL/hr 

Stripper - Removal of Low boilers from the Effluent 

1 Feed Tank 1 1.4m x 1.1m Ø - 1.3 KL 

2 Re - boiler 1 0.01905m Ø X 3m X 48 tubes.  
Heat Transfer area – 8 m2.  
Circulation Pump – 35 m3 /Hr 

3 Flash vessel 1 0.6m Ø X 0.75m  

4 Packed column 1 0.355m Ø X 6.85m. 

5 Condenser 1 0.01905m Ø X 3m X 80 – 14 m2 

6 Spent Collection tank 1 2.7m Ø X 3.5m – 20 KL.  
Transfer pump – 5 KL/hr 

7 Ejector 1 450 mmHG. 

Multiple Effect Evaporator - Three Stage Forced Circulation Evaporator. 

1 Pre heaters 4 0.01905m Ø X 6m X 6 tubes – 2.4 m2 
0.01905m Ø X 6m X 12 tubes – 4 m2 

2 Calandria I 1 0.0254m Ø X 7.5m X 98 tubes  
Heat Transfer area – 58.65 m2 
Circulation pump – 400 m3 /Hr 

3 Calandria II 1 0.0254m Ø X 7.5m X 38 tubes 
Heat Transfer area – 22.74 m2 
Circulation pump – 180 m3 /Hr 

4 Calandria III 1 0.0254m Ø X 7.5m X 38 tubes 
Heat Transfer area – 22.74 m2 
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Circulation pump – 180 m3 /Hr 

5 Primary condenser 1 0.01905m Ø X 6m X 75 tubes 
Heat Transfer area – 26 m2 

6 Secondary Condenser 1 0.01905m Ø X 3m X 24 tubes  
Heat Transfer area – 4 m2 

7 Condensate storage tank 1 Capacity – 10 KL. Transfer pump – 5 KL/hr 

8 Concentrate tank 1 1.13m Ø X 0.74m – 0.741 KL 

9 Ejector 2 750 mmHg 

Agitated Thin Film Driers - Agitator with scrappers 

1 ATFD 1 Agitator – 30 HP  

2 Condenser 1 0.01905m Ø X 3m X 150 tubes – 27 m2 

3 Water jet ejector 1 Capacity – 760 mmHg 

Cooling tower – 305 m3 /hr 

1 Tower  1 FRP with fan – 25 HP 

2 Cooling tower tank 1 5m X 2.4m X 1.2m – 14 KL.  
Circulation pump – 2 No X 60 HP 

Sewage Treatment Plant – 40 KLD 

1 Collection tank 3 Capacity – 30 KL 

2 Bar screen 1 0.5m X 0.5m X 0.7m 

3 Equalization cum Anaerobic 
tank 

1 1.6m X 1.8m X 3.5m 

4 Aeration feed tank 1 0.8m X 0.8m X 3.5m 

5 Aeration tank 2 1m X 1m X 3.5m.  

6 Clarifier 1 0.8m X 0.8m X 3.5m 

7 Filter feed tank 1 1.0m X 1.0m X 2.0m 

8 Pressure Sand Filter 1 0.5m Ø x 1.2m, 2 m3 / hr. 

9 Activated Carbon Filter 1 0.5m Ø x 1.2m, 2 m3 / hr. 
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Magnetic flow meter 

1 Electro Magnetic Flow meter 4 Installed at MEE (Stripper Feed, MEE feed, 
MEE condensate and ATFD feed. 

2 PC 1 Installed for Magnetic flow meter data 
capturing. 

3 Magnetic flow meter 3 Installed at RO (Feed , permeate and SPRO 
feed) 

4 Electro Magnetic Flow meter 4 Inlet and Outlet of ETP and STP  

Total Volatile Organic Compound analyzer & CEMS 

1 TVOC meter 2 Installed near the process & ETP area. 

2 Particulate Matter 1 Installed at Boiler Stack 

3 SOx Analyzer 1 Installed at Boiler Stack 

4 NOx Analyzer 1 Installed at Boiler Stack 

5 PC 1 Connected for online data capturing 

6 Broadband 1 Data transfer to Care Air Centre 

Web Camera 

1 Web Camera 1 Installed at Discharge point of treated RO 
permeate  
360 ° Rotatable with 30 days playback 
period 
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